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MR CHAIRMAN: Nothing will go on record. ([nterruptions).. .
Pleasa go back to your seats. {nterruphons)...

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH) My,
Chairman, Sir. from what | could make out let me clarify the situation.  So
far as the Government is concerned, the hon. Leader of the Opposition and
other senicr Members know very wel that when, in the first part of the
session, the whole question relating to certain allegations contamed n the
video 3s alsc made in the transcript of Tehelka.com was raised, in fact, one
of the frst proposals made by the Government publicly, openly and shared
privately with vanous leaders of the opposition parties was that we were
ready to establish a Joint Parliamentary Committee to look into the entire
guestion.  That, unfortunately, did not find favour with the Opposition
Benches, Therefore, thergafter, the Government had ordered separate
inquiries.  The Army Headquarters--currently | hold the charge of the
Ministry of Defence--is already inquiring into the alleged misdemeancur of
certain officers.  ¢nterruptions).... It is already going into that, Secondiy,
the Ministry ot Defence has separately constituted a fact-findhng committee
to go into all the facts relating to 1. Thirdly, the Government has already
ordered an inguiry, upon the advice of the Supreme Court, under the
chairmanship of a retired Justice of the Supreme Court. That inQuiry has
already commenced its wWork. {nterruptions)...

SHRI JIBON ROY (West Bengal): It will tane months.  We want
to know whether they have been arrested. nterruptions)... We want to
know whether they have been apprehended. The inaury is a dfferent
thing  ¢nterruptions)... We want to know whether those who have taken
money have been arrested. That s the gquestion. {nferruptions)...

SHRI JASWANT SINGH:  The concern of the hon. Members
refating to all the allegations made 15 entirely valid. The Government fully
shares their concern. | only wish to share with this hon. House that this
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House 15, 1in fact, not a body of ngquisiion.  We have methods of inquiring
into situations. But having set in moton three separate inguires, therealfter,
for the friends 1in the Opposition to say now that in addition we should have
a JPC s not correct. When a JPC was proposed earlier that did not find
favour with them. {terruptionsy

SHRI JBON ROY: who would believe in your inguines?
gnterruptions).  You are not taking any action. {nterruptions). Have you
taken any action aganst those persons who have taken money?
gnterruptions). Nobody believes in your inquiries.  {nterruptions).

SHRI BRATIN SENGUFTA (West Bengal): What more proof do
you  require? ¢nterruptions}. What more proof do you require?
{nterruptions). Sir, they are not concerned about 1it.  ¢nterruptions).
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SHRI JASWANT SINGH:  Mr. Charrman, Sir, as you know, the
positon of the Government 1s very clear from the beginning. The
Government has said ¢learly that we are ready to discuss the entire issue
threadbare {nterruptions).

SHR!I BALKAVI BAIRAGI (Madhya Pradesh): But what about
action?

A Sl I R IR.TA.CE. & el vum @ T R (L (wmEuH)..
qF A @ & 5 vum fam & fom & form &, &) @ 3O sl B0
... (Eaem). .

off IR AOEA . &R, A 7 FE @ £7 . (=Eum). .

SHRI BRATIN SENGUPTA: We want prosecution first and
discussion later. That is what we want. (mterruptions).

st w9 g (e o= = fan & @) Rev s=Rmd v @
g7 | (amaur). ..
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SHRI JASWANT SINGH:  Sir, the Government has said very cléarly
from the very beginning that we are ready to discuss the whole issue.
{rnterruptions).

MR. CHAIRMAN: Let him complete.

SHRI JASWANT SINGH: Sir, from the very beginning the
Government suggested having a JPC, but that did not find favour with the
Opposition. We said, "Let us discuss the whole issue and thereafter,
whatever s proposed by the House that can be implemented.” But that
also did not find favour. Now it is asked of us as to what action has been
taken. Sir, three separate Committees or Commissions are already
inquiring into the totality of t. One of them...{nterruptions).
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it WS g9 ¢ 3" Y @& wrg & 7 L (SgEur).
MR. CHAIRMAN: Let him complets.

SHRI JASWANT SINGH: The Government had made all these
things clear | do not wish to either repeat all that | have already said or to
trade charges with the hon. Members; that | don't think s the function of
this House. Let me reiterate the position. The three Commissions of
Inquiry are aiready in action. They are in force. The Government’'s position
s clear. After inquiry, if anybody 1s found guilty of any misdemeanour, he
or they shall, certainly, not be spared.. {nterruptions)

At arerwfa avf - w& o € T & 7 ag 2w @ &, ot gfm 3w ol
¢ (=)

SHRI JASWANT SINGH: Secondly, Sir, it 18 the responsibility of the
Government to ensure that if anybody is not guilly of anything, his fair
reputation shall not be besmirched. Thirdly, and most importantly, in this
entire process, the decision-making systermn in the Ministry of Defence shall
not be permitted to come t0 a standstill because that has a direct linkage
with the totality of the combative activeness of our Armed Forces and the
defence preparedness. Now, taking all these intc account, and after the
leaders and others of the Cpposition had said that a JPC was not a path,
that, indeed, they did not wish to discuss it there, the Government took a
decision and appointed a Commission, under the chairmanship of a retired
judge of the Supreme Court to fully inquire into the matter. The Army is
inquirng into it. A great deal of progress has already been made.
Separately, the Defence Ministry is also inquiring into it. We are ready. Sir,
the Government i1s ready to have a full discussion on the totality and the
entirety of the whole issue in the House. The hon. Members from the
Opposition will have all nghts to say whatever they wish to say. | will then
be under an oblgation to answer all their questions and clear all the doubts
that they have. But | do appeal to all the hon. Members from the
Opposition and the Treasury Benches that the issues involved are of such
importance that it is better that we do not waste any further time n
contention. Let us proceed with the functioning of the House, as only if the
functioning of the House goes on, can we discuss this whole Ssue. Let
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the inquiry conclude. We can assure you that anyone, who 15 guilty, will
not be spared. But if somebody is imnocent, his fair reputation will not be
besmirched and the decision-making process in the Ministry of Defence
shal not corne to a standstill.

SHRI KAPIL SIBAL (Bihar): Mr. Chairman, Sir,...{nterruptions)

it oy fooum (TERTE): TEEE, T O fiee ud i & 7 e Rae o
@ & o) X w9 56H fEww o & fow daw & | L (sraaE).
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SHRI T.N. CHATURVEDI (Uttar Pradesh}: Why are we not getting a
chance?{nterruptions)

s FQU YR (¥ W) 36 O9F € &9 9E9 g@m 7 ().,

SHR! DIPANKAR MUKHERJEE (West Bengal): The House cannot
tun ke this,, {nterrupfions)

R e Rser : arm g 39 e 4@ W A FTT @ A | s g
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SHRI T.N. CHATURVEDI: We are prepared to discuss it. But let a
tme be fixed.. fnterruplions)

N o e & g 7R, e A iR e A Y g /@ e
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SHRI KAPIL SIBAL: On the one hand, they say, they want a
discussion; and on the other, they de not want me 10 speak,..{merruptions)

SHRI T. N. CHATURVEDI: The (eader of the House has aiready
said that we are prepared for a debate. ({niferruptions) What else do you
want? {nterruptions)

oft 3 iy vivaw : wew @) T fom | L (FegerE).
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SHRI T. N. CHATURVED!: Let there be a debate.  {rterruptions)
Let a structured debate take place. {terruptions)
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SHRI DIPANKAR MUKHERJEE: Sir, thay do not want the House 1o
run.  {nterruptions)

SHRI T. N. CHATURVEDI; We want the House to run. Let there be
a structured debate. (rterruptions) It is the responsibility of the
Opposition atso to cooperate in the running of the House. {nterruptions)

AN grn @ RS ¥ TR Al w0 ww o E 2
WA g 7 U WoRr I &) W ¥ | 9 gue Sum Sd ov @ & afee
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SHRI T. N, CHATURVEDI: We want debate. {nterruptions)

A v few - g ARG, 51 0 e 9 1 L (a3,

SHRI T. N. CHATURVEDI: Let the people of the country know what
the facts are. {mterruptions) We want to bring the facts to the notice of
the country. {nfsrruptions) Let us debate.  {nterruptions) Sir, we want
debate. {nterruptions)

SHRI KAPIL SIBAL: Sir, how can they expect a discussion from us
when they are not prepared to listen at aill? {rterruptions)

THE LEADER QF THE OPPOSITION (DR, MANMOHAN SINGH):  Mr.
Chairman, Sir. we heard wilh rapt atlention what the hon. Leader ¢of the House had
1o vl we,  He has stated that the GQovernment had, on a number of occasions,
maae ofters atour the JPC. ! do not recall any serious effort having been made by
the Government... . {nterruptions)... Sr, the other thing that 1 want to say...
{rterruptions)

SHR1 RAJU PARMAR: Let him speak. ¢nterruptions) =, 3% & el
AT | (mEeT)...
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1w B viem oy T @ G Qe R Y 7 L.L(aEuE).

SHRI PRANAB MUKHERJEE (West Bengal): Sir, if they want the
proceedings to be distrupted, we have no problem. f they want the House
to be disrupted, we have no problem. If you don't want... {nterruptions)
Without our help, not a single piece of legisiation will be passed in the
House. let us accept t We are accepting the chailenge of this
Governiment. tf the Leader of the Cppaosition s obstructed, your Ministers,
ncluckng the Prime Minister, will not be allowed to speak. We will not alliow
the House to function, unless you allow the Leader of the Opposition to
speak. {nterruptions)

MR. CHAIRMAN: Just one minule. {nterruptions)

SHAR! KAPIL SIBAL We won't allow 1the Leader of the House to
speak next Ume:  fntertuptions) '

MR, CHAIRMAN: Please, please. {nterruptions)

SHRI PRANAB MUKHERJEE. We are more than you. in democracy,
number counts. What do you think of yourselves? {nterruptions}

MR. CHAIRMAN: Please, please. ¢nterruptions)

SHRI SATISH PRADHAN (Maharashtra} What do you think of
youself? (nterruptions)

SHRI PRANAE MUKHERJEE: You are going on interrupting when the
Leader of the Opposition is speaking,

Ml o vl - T g 1 oraER Regd W= A g | (saeur)
MR. CHAIRMAN: Please sit down. {nterruptions)

SHRY PRANAB MUKHERJEE: We are here from the sixties.
{rteruptions)...

MR. CHAIRMAN: The Leader of the House was respectfully heard by
others

SHRI SATISH PRADHAN: No, Sir. {nterruptions)

MRBR. CHAIBMAN: No, no ({nterruptions) Please hear me.
¢nterruptions) Let me fimsh, When he started speaking, there was no
interruption. As a matter of fact, | requested the Leader of the House to
intervene so that ne could put forward the Government's point of view. So,
he spoke and they heard him. Now, the Leader of the Opposition wants to
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speak we should ngl interrupt om

SHHEI SANGH PRIVA GAUTAM We are not nterrupting  him.
tentia2ions:

ME o HARMAN So the Lewdar of the Opposition should be altowed
to speak, and be should be gwven as much respect as the Leader of the
House was given gitarruphions)

SHRI PRANAB MUKHERJEE . There 13 no guarantee that we will
couperate with you fnterruphions)

DR MAMMOHAN SINGH WM “harman, Sir, I was saying...
yrtenralMeas

MR CHAIRMAN Flease let i speak. {nterruptions)

DR MANMOHAN SINGH My Charman, Sir, | was saying that |
don't recollect any serious effort an the part of this Government to discuss
with uc the establishment of a Jont Parhamentary Committee. Therefore, |
think it 18 entrely erroneous o the part of the Leader of the
House {rterruptrans)

MBE  CHAIRMAMN | ol i opeak You can have a aifferent point of
view {fenupponsy Let lam put dws pont of wview befare the House
{rtaritiphions )

SHRI B P SINGHAL (Uttar Pradesh): S, why s he . {nterruptions)

SHRE S 5 AHLUWALIA (dharkhandy Sir, . {nterruptions)

MR, CHAIRMAN He has a nght to speak and he will be heard uy the
MHouse

DR MANMOHAN SINGH Thamefore, it 1s entirely erroneous on the
part of the Leader of the House to create an impresson that all these offers
were discussed with the Opposion 1 don’t recollect any such offer *having
been made or discussed with us. Sir, we have serious reservations about
the effectiveness of the so called nquiries which the hon. lLeader of the
House has mentioned, andg | respectfully request you to allow Shri Kapil
Sibal 1o argue this point §nferruptions)

SHRI SATISH PRADHAN Na. no {nterruptions)
SHR! § S AHUUWALIA No, No fnterrupiions)
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SHRI KAPIL SIBAL: Mr. Charrman, 5ir, | seek your permission
{nterruptions)

SHRI T.N. CHATURVEDL Let us have a structured debate an it
{rterruptions)

SHRI 8.5, AHLUWALIA Si. nave you agreed o2 sttuctured
debate? {nterruptions)

SHRI T.N. CHATURVED! S et therr agroe 00 & stroctured
debate. {nterruptions)

MR, CHAIRMAN: Mr. Dipankar alsc wanls o speik 1 have no
objection if one Member from each party wants to spear. une by one.
griterruptions)

SHRI SANGH PRIYA GAUTAM: On what, Sir? {nterruphons)

SHRI! KAPIL SIBAL: Sr, we want to put the facts straight. They are
taking the country for a ride. What happened lo the Tehelka tapes?
¢rterruptions} Whose ‘'fair name' you want to protect? {mterruptions) We
want 1o know the names You may be knowing, but we want 10 know
Have you conducted any inquiry? Has anybody been nterrogated?
¢nterruptions) Sir, which Government gives a ciean chit 10 the accused?
This 15 unacceptable to us. This matter must be allowed to take s cowrse
¢nterruptions) We will not allow the Government to subvert the laws What
you are doing today is subverting the laws. {nterruphons)

SHR! T.N. CHATURVEDI What is he talking about? {nterreot e

SHRI BRATIN SENGUPTA, We want prosecution agarst the
officials of the PMQG. {nterruptions)

MRA. CHAIRMAN: The House is adjourned till 11 am. tamor: .«

The House then adjourned at thirty seven munutes past twelke cf ing 7w
il eleven of the clock o Wednanddy, e 2™ Aprit spee
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